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from Pillet 10 post and ret do not get 
a aeat, those '\\'ho get into the chance 
list bribe the o8leials and manage to 
tra"el bsr the same plane. This has 
become an everyday affair. Apart from 
that, it has also become an everyday 
practice on the part of the officials to 
take bribe by threatening the passen-
gers who have duly paid customs 
duty. An instance in point is of Shri 
Selvaraj who was coming from Dubai 
to see his mother who was critically 
ill. In spite of the fact that he had 
got his ticket okayed, he could not 
get a seat in the plane. Another case 
is of a lady who was coming from 
Muscat fOr her own marriage. She 
could not reach her native place in 
time even after greasing the palm of 
the officials. Yet anothE:r case is of 
one Mr. Shamsudin who was depriv-
ed of Rs. 240/- by a customs official 
in spite of the fact that he had paid 
all dues by way of customs duty .... 
These cases have been reported in the 
Malayala Manorama daily of 5th 
June, 1980. About 50 such people who 
were subjected to such fraud, reach-
ed Ke:rala by a special bus and re-
ported the matter to the above-men-
tioned daily. Even after complaints 
were raised in the past about such 
fraudulent practicE:s, the people in-
volved in the fraud are freely operat-
ing without any fear. This causeS 
apprehension and dismay to the peo-
ple. The' Central Government and 
the Civil Aviation authorities should 
pay immediate attention to this prob-
lem. The corruption and the fraud 
that is being practised there will be-
smirch thE:' fair name of OUr country. 
Therefore quick and stern act'lon 
should be taken against such corrupt 
officials. 

(v) MEASURES TO STOP EXPLOITATION 
OF JUTE GROWERS 
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0( vi) NEED TO PROVIDE DIESEL TO F AR-
MERS OF THE DROUGHT AFFECTED 
AREAS OF ~ADHYA PRADESH FOR 

SOWING KHARIF CROP 
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(vii) NEED FOR INQUIRY INTO THE 

ALLEGED SHADY DEALS OF OFFICIALS 
OF FOOD CORPORATION OF INDIA AT 

MANCHERIAL IN ANDHRA PRADESH 

SHRI G. NARSIMHA REDDY 
(Adilabad) : Mr. Speaker, Sir recent-

!y, the Food Corporation of India go-

down at Mancherial in Andhra Pra-
desh has sold more than ~OO quin-
tals of ric~ at Rs. 6/- per quintal in-
clusive Of gunny bag while the price 
of the gunny bak itself is more than 
Rs. 7/- by declaring the said rice as 
rotten and unfit for human consump-
tion. In the same manner some days 
back sugar was also declared as spoil-
ed and sold at Rs. 120/- per quintal 
while the market rate was Rs. 600/-
per quintal. These sales are' taking 
plaCe secretly. I am sure there is a 
big racket where some FeI officE:TS 
and some merchants have come to 
certain understanding and disposing 
off rice and sugar at a throw-away 
price and making huge profits at the 
cost of public fund. I would rE:quest 
the Minister for Agriculture to ap-
point a.n independent officer and get 
the whole thing enquired and let 
this House know, during the last one 
year how many quintals of rice and 
sugar were declared unfit for human 
consumption aod at what priCe these 
'\vere disposed off and what is the pro-
cE:dure followed in disposing. 

MR SPEAKER: Before we adjourn 
for lunch, I would like to announce 
that after lunch, the first item will 
be papers to be laid on the Table and 
the nE:xt, the reply by the Railway 
Mi·nister to the discussions on the 
Railway Budget. 

1302 hrs. 

The Lok Sabha adjourned for Lunch 
ttU Fourteen past of the Clock. 

The Lok Sabha reassembled af1Jer 
Lunch at five minutes past Fourteen of 
the Clock. 

[SaRI SHIVRAJ 
Chair] 

v. PATIL in ~ 

MR. CHAIRMAN: Shri Maganbhai 
Barot. 


